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5!, ® o CENTRAL ADWINISTRATIVE TRIBUNAL BANGALORE BENCH\BANGALORE
| ” o ORIGINAL APPLICATION NUMBER 1348 OF l996

-

R "yi TﬂRUSDAY THIS THE. 17TH DAY OF NOVEMBER 1994

oo

 ‘Mr.Justice P‘K.Shyamsundar, A"if‘ _ _Vice-Chairméﬁ..

Mr.T.V.Ramanan, A - i . Mewber(A)

o

T.G.Aravinda Kumar,
S/o T.R.Garudaiah,

- Aged about -34 years, ,
At & Post .Tavarekere, ) - :
Alw Honnudlxe, Tumkur Tq.& Dlst ' .+ Applicant.

(By Advocate Shri M. R.Achar)

R : V.
. 1. The Post Master General in
larnataka, S.K.Region, Bangalore.

2. The Superintendent of Post Offices,
Tumkur Division, Tumkur.

3. V.Venkatarauu,
Ex.BP#, Major, At & Post
Tavarekere, - o
Tumkur Taluk and District. ‘ - .. Respondents.
(By Standing Counsel Shri if.Vasudeva Rao for Rl & R2;
: ' Shri K.Govinda Raj. for R3}

ORDER

rir JJustice P.K.Shyawsundar,Vice-Chairman:-

The applicant was appointed temporarily to hold the post
of EDBP of TaQarekere village in place of one Venkataramp'who
was put off duty on grounds of alleged defalcation of Government
money. The said Venkataramu, we are told is now facing an

inquiry and is also presently served 'w1tn a charge sheet. but

e proceedings are yet to take off. But, when the matter was

én\dus in that state, the departument decided to reinstate

%eﬁkwtaraau and consequently the ap plicant stands displaced

2. ‘According to ir. #P.Ragnavendracnar, learned counsel




R e e

‘,-s:mce 1t puts a; premlum “on the Government money or pu’bhc money'

.-s

Ty s

'bemg pllferted Counsel says that the man who »1s aCCused of

Carmr

‘mlsapproprlatmg postal funds which he had aamltted but there-

aft‘er snade good ‘the 1os$ suffered by the department could not

have been reinstated in ‘service ‘even prior. to ‘the inquiry.

.v‘f.;- ' : . ) - .

In that situation Mr. Achar very forcefully, in our opinion,
2] ' .

rightly criticised the department's action in backtracking and

directing the reinstatement of a Predator in office. e must

say that there is lot of force in the s@&iséion_of Sri Achar

-and the department probably was not right in patting the third

respondent back into the saadle, when the_‘man was accused of

nelping himself of departmental funds illegally. But, then
placing a person under suspension and then reinstating him are
matters that are within the discretion of the department. What
is more, Venkatafmu'the person who was put off duty is a party
respoudent in this proceeding and has filed an objection state-
ment to which he has annexed a statement whére he Has made it
clear that he had been forced to make an admission of his guiit
and was also forced to repay'the'amOunt séid ﬁo be due to'Govern—

ment .although ‘he was not responsible for its loss. 1In thnat

situation what becomes apparent is the man has souwe kind of

defence and ma) be Lhat as pect wﬁzgn nad weighed with the depart-
ment in revokin& the order of suspension and in consequence
directing his reinsfatement. In that view of the.u@tter, the
iwpugned order nade by the department cannot possibly be inter-
fere¢ with in this proceeding. Since this is the only point
raised for  consideration, the saie fails. For tne réaséns

mentioned above, tnis application tiaus fails anc is rejecteq.

3. The applicant would do well to look for the possible

vacancies arising in the near future and meke himself aveilable



for selection with the department in which event the départment !

may consider his case sympathetically in view of 'his earlier

e , stint, ‘ ‘
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